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CENTRAL ADMINISTRAT IVE TRIBUNAL
GUWAHAT I BENCH

i1 7, 8,

Oche/R¥K.No., ]

& 9 of 2004.
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J * 1
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Mr.A.Deb Roy, Sr.C.G.S.C. for Respondents in 0.A.7/2004. |
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CENTRAL ADMINISTRATIVE TRiBUNAL, GUWAHATI BENCH.
Original Application Nos.7, 8 & 9 of 2004.
Date of Order : This, the 23rd Day of February, 2004.
THE HON'BLE SHRI SHRANKER RAJU, JUDICIAL MEMBER. |

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

0.A.7/2004:

Shri Dilip Vltthalrao Nagpurkar

aged 35 years

S/o Shri V.M.Nagpurkar

by occupation a Veterlnary Field Assistant

of Assam Rifles, No.l Dog Unit Assam Rifles

Head Quarters Arunachal & Assam Range

resident of 214 Chandan Nagar, P.O: Januman Nagar

Dist: Nagpur, Maharashtra.- « « « Applicant.

- Versus -

1. The Union of India
through the Secretary
to the Government of India
Ministry of Home Affairs.

2. The Minlstry of Finance
through its Secretary
Government of India, New Delhi. -

3. The Director General of
Assam Rifles, at Shillong-793001.

4. The Deputy Inspector General of Assam Rifles
Arunachal and Assam Range ’
Assam Rifles. | : -+« « « . Respondents.

"0.A.8/2004:

Snmt.Hijam Medhabari Meitei

W/o L.Loken Singh

Veterinary Field Assistant of Assam Rifles

resident of Yaiskul Chingakham Leirak

P.O: & P.S: Imphal (West)

Imphal West District, Manipur.: . « « Applicant.

- Versus -

1. The Union of India .

- through tis Secretary to. the
Government of India
Ministry of Home Affairs.

2. The Ministry of Finance
through its Secretary
Government of India
New Delhi.

3. The Director General
Directorate of Assam leles
Shillong-793001.

4. The Commandant, 2lst Assam Rifles. « « « Respondents.

Contd./2
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0.A.9/2004:

Shri Nakhedei Aring

S/o Nakhedei Hongai

Veterinary Field Assistant of Assam Rifles
Posted at 13th Assam Rifles

Resident of View Land, Ukhrul

P.0O: Ukhrul, Dist: Ukhrul, Manlpur. « « » o Applicant.

- Versus -

1. The Union of India
through the Secretary to the
Government of India
Ministry of Home Affairs.

2. The Ministry of Finance
through its Secretary
Government of India
New Delhi.

‘3. The Director General

Directorate of Assam Rifles
Shillong - 793 001.

4. The Commandant, 13th Assam Rifles .
C/0 99 APO. + + o « « Respondents.

Advocates Mr.A.M.Singh, A.S.Singh & Th.R.Singh for the
applicants in all three 0.A.s.

Mr.A.Dek Roy, .C.G.S.C. for the respondents in O.A.7 of
2004"and Mr.E. C Pathak, Addl.C.G.S.C. for the respondents in

O.A. Nos. 8 & 9 of 2004.

ORDER

SHANKER RAJU, MEMBER(J):

As the question of facts and law involved in these

three 0.A. are identical} these are disposed of by this

common order.

1. The  applicants, who are Veterinary Field
Assistants, have éought upgradation of pay scale of
Rs.4,500~7,000/- in‘parity with Compounder (BSF) or at least
to ks.4,000-6,000/~ in | parity with those of other
paraveterinarians w.e.f.1.1.1996.

2. As transpired, from t?e pleadings that the Assam
Rifles by an order dated 24.4.2001 on implementation of
upgrated pay to the Veterinary Fiéld Assistants from
1.1.1996, éought approval of the Ministry of Home Affairs,
which is yet to be accorded to thgm. In 0.A.No.65 of 2002 in
S.M.Singh vs. Union of India & Others disposed on 11.12.2002
directions were given to take steps to implement the

Contd./3
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undertaking. The applicants in all the three O.A.s are

covered by the aforesaid decision passed by this Bench.
3. 7~ 'None appears for the applicants. We have heard
Mr;A;Deb'iRoy;“ 1éérhed;’Sf;C.G.S;Cll”for**the 'fespéhdénts in
O.A;No.7_of 2004 and Mr.B.C.Pathak, leérned Addl.C.G.S.C.
for the reépondents in O.A,Nos.8 and 9 of 2004,

4. The post of Vetérinafy Field Assistant in Aésam
Rifles.is also a technical post with minimum qualificatioﬁ
of metric with diploma. It ié also not in dispute that on
the recént decison of DGAR it is édmittgdfthat‘the pay scale
of other equivalenf grade with the VFA/AR have béen’revised

to #.4,000-6,000/-. . The applicahts being equal in all

respects cannot be discriminated in the matter. However, as

even the Ministry of Home Affairs is in the seize of matter

_and have not taken a final decision, having regard to an
. order passed in 0.A.s.269/2003 & Others in C,S;Singh and

‘Others vs. Union of India & Others disposed on 21.1.2004 by

this Bench wherein directions were issued to the applicants
té mo§e .fresh comprehénsive representations and the
respondents to dispose of ‘the same by taking into.
consideration and observations made by the Tribunal in
0.A.65/2002, these O.A.s are disposed of with a direction t§
the respondents | tb‘ treat the present O.A.s as
representations of the 'applicants- and the same may bé
disposed of specially by .respondent No.1l and a final
decision may be taken within two months from the date of
receipt_‘of the copy of this order  in so far as the
upgradation of the'applicants are concerned. With'dué regard.
to the observations pade in 0.A.65 of 2002 the O.A.s are’
disposed of éccordingly. No order as to costs.

Copy of the order be kept in each file.

VN bl | SRy

(.K.V.PRAHLADAN ) A ( SHANKER RAJU )

. ADMINISTRATIVE MEMBER : - JUDICIAL MEMBER
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ORIGINAL APPLICATION NO.07Z. OF 2004.

Dilip Vitthalrao Nagpurkar

0

b
(e

Advocate,

Presented

|

“ ___ Appiicani.

- Versus —

‘ The Union of India and others.

% ‘Respondents
!

}, INDEX )

“ ~N_ 7
'_;S! Nomenclature Brief description of documents Page

No. of documents rrom To

L) 2) (3) “4)

| 1. | Application Application filed by the Applicant 1-15

1 2. | Affidavit Affidavit of the Applicant 17 -18

3. | ANNEXURE A1 Certificate  for  passing HSLC /

| | Examination. y,

1 4. | ANNEXURE A2 Certificate for passing Veterinary Sc. 20

1 5. | ANNEXURE A/3 Appointment letter dated 02/04/1993. X

1 6. | ANNEXURE A/4 Letter dated 03/06/1997. 2

| 7. | ANNEXURE A/5 Relevant page showing pay scale of

f ' the veterinary staffs of the Central| 23

f Civii Service (Revised Pay) Rules,

1_ 1997 First Schedule of Part “A” .

1 8. |ANNEXURE A/6 | Relevant portion of Section 30 of india R4

| Veterinary Council Act, 1984.

19. | ANNEXURE A/7 Relevant portion containing the pay Cle

|

! : scale of Compounder, Central Forest

Seivice

110. | ANNEXURE A/8 Letter of DGAR dated 15/09/1998. 26- %9

111. | ANNEXURE A/S Letter of DGAR dated! 313/03/ 19938, 3 -2¢

12. | ANNEXURE A/10 | Chart duties. PE- 58

13. | ANNEXURE A/11 Relevant page containing Appendix-il 29

I of the hand Book of ICAR.

14. | ANNEXURE A/12 | Crder of the Hon’ble CAT dated

; 11/12/2002 Passed in O.A. No.65 of FJo—11-

i 2002,

115, | ANNEXURE A/13 | Decision of the DGAR in the matter of 4‘5, 44

pay annmahes *aknn on 24/04l2001

:‘LV,_-/ e e J\ J PR b/g__‘_y,m S w—j&‘

i:

l Signature of the Applicant
F]or use in Tribunal's office. . (/ et 3 O «%, (4 _
Date of filing : Cern—gef 76./ ("5 W‘\Q..__J,
RLgistratiorn No. :

|
i

|
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Guwahati Bench

Criginal Application No. 07— of 2004.

Shri Dilip Vitthalrao Nagpurkar, aged about 35
/years, S/o Shri V.M. Nagpurkar, by occupation a
Veterinary Fieid Assistant of Assam Rifles at
present posting at No.1 Dog Unit Assam Rifies
read Quaiters Arunachal and Assam Range, a
resident of 214 Chandan Nagar, P.C. Hanuman
Nagar, District — Nagpur, Maharashtra.

Applicant.
- Versus -

. The Union of India through the Secretary to

—_—

the Government of India, Ministry of Home
Affairs.

2. The Ministry of Finance through its Secretary,
Government of India, New Delhi.

3. The Director General, Directorate of Assam
Rifles, at Shillong — 793001.

4. The Deputy Inspector General of Assam
Rifles, Arunachal and Assam Range, Assam

Rifles.

Detaiis of Appiications -

1. Particulars of the order anainst which the apblication is

made -

>

Presented by

|

Advocatr,

e —— -
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Again“t the inaction of the Respondents in implementing the
Central Civil Services (RP) Rules, 1897 in the other words for non
implementation of the Central Civil Services (Revised Pay)
Veterinarians (Veterinary Staffs) of the Assam Rifles which has been

nomenclatured as Veterinary Field Assistants (VFA).

2. Jurisdiction of Tribunal :-

The applicant declares that the subjéct matter of the present
case where he wants redressal is within the jurisdiction of the Central

Administrative Tribunal, Guwahati Bench.

3. Limitation :-
The subject matter of the present case is as regards to unequal

treatment in implementing the CGS (Revised Pay) Rules, 1997. itis a

the applicant begs to submit the application is very much within time.
Limitation Period prescribed in Section 21 of the Administrations

Tribunal Act.

4. Fact of the case -

(A) The Applicant is a bonafide citizen of India having permanent
residence at 214 Chandan Nagar, P.O. Hanuman Nagar,
District — Nagpur, Maharashtra. The Applicant passed High
School Léaving Certificate Examination in the year 1988 under
the Kesho Nagar Madhavik Vidhyalaya, Nagpur. Thereafter, the

~ Applicant completed Dipioma in Diary Farm Management &
Animal Husbandry under the Board of Technicai Examinatipns,

Maharashtra State in the year 1981,
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The Directorate General of Assam Rifles issued a public
mrada - e 1999
advertisement © . ..) b for appointment to the post of

Veterinary Field Assistant in Assam Rifles in various news

papers. The terms and conditions mentioned in the said
adveﬁisement are (1) those candidates who have possessed
Veterinary Diploma with Matric, the pay will be Rs.975-25-
1150-30-1540/- p.m. and (2) oniy those candidates who have
possessed Veterinary Science Certificate with non-
Matric/Under Matriculate. Their basic pay shail be Rs.950-20-

1150-1500/- p.m.

True copies of the ceriificate for passing
HSLC Examination and Veterinary Science
are enclosed herewith and marked as

Annexures-A/1 and A/2 respectively.

omade e thn gear 1992

in response to the said advertisement A the Applicant
applied to the poét of Veterinary Field Assistant and on
satisfaction of the over all performance the Applicant was

ppointed to the said post vide Appointment letter being
No.I1.14015/25-85/S-Nurse/Med dated 27" January, 1993. The
Applicant also begs to submit that there was some delay in
joining to the said post due to personal inconvenience.
Uitimately, the Directorate of Assam Rifles issued another lefter
being No.14015/25-85/S-Nurse/ivied dated 2™ Aprii, 1993 with
a direction to join to the said post at 27" Assam Rifles on or

before 30™ April, 1993,

&
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it is aiso pertinent to menticn that in the initiai appointment

order dated 27" January, 1983 the scale of pay was mentioned

" Rs.950-20-1150-25-1500/- p.m., despite possession of the essential

qualification for being Veterinary Field Assistant in the scale of
Rs.975-25-1150-EB-30-1540/-p.m. Later on the scale of Applicant was
duly corrected by Authorities by issuing a letter  being

No.ii.14015/Pers. DVN/A-ii(Med) dated 3™ June, 1997.

True copies of the appointment letter dated
02/04/1993 and letter dated 03/06/1997
are enclosed herewith and marked as

Annexures-A/3 and A/4 respectively.

C. The present post of the applicant i.e. Veterinary Field Assistant
(VFA) and other posts vknown as Animal Husbandry Assistant,
Compounder, Dresser, Stockman, Stock Asstt. Vaccinator ahd Milk
Recorder efc. are categorised as paraveterinarians posts. They
provide auxiliary suppoit in Veterinary and Animal Husbandry

practices.

‘The minimum required qualification of such post is matricuiation
with diploma or certificate or experience of one or two years as the
case may be. Section 30 of the Indian Veterinary Council Act, 1984
also provides the minimum qualification and nature of \;‘iOka to be
done by such posts. The relevant portion is hereby reproduced for

easy reference.



Sec. 30{b} Practise Veterinary Medicine in any State -

Provided that the State 'Government may, order, permit a
person holding a diploma or certificate of véterinary 'supervisor,
stockman or stock assistant (by whatever name ;a!!ed) of any state or
any veterinary institution in India to render under the supérvision and
direction of a registefed vVeterinary practitioner, minor. veterinary |

services.

Explanation -  “Minotr veterinary services” r;heans the
rendering of preliminary veterinary aid, like vaccination, castration, -
and dressing of wounds, and such other typés of preliminary aid, like
vaccination, castration and dressing of wounds, and such other types
of preliminary aid the treatment of .such ailments as the State
Government may, be notification in the Official Gazette, specify in the

behalf.

Therefore, duties and nature of works of all such posts are to
do minor veteiinary services which provides atixiliary support in
Veterinary and Animal Husbandry Service like vaccination, castration,

dressing of wounds or treatment of ailments etc. -

D. That, initiaily, the pay scale of the said group of post (i.e.
Veterinary Staffs/or Paraveterinarian Post) were placed at the pay
range from Rs.975-25-1150-EB-30-1540/- p.m. or Rs.950-1500/- to

1200-2040/-p.m. But now as per 5" pay commission report, the

Central Government revised the pay scale of the said Veterinary

 Staffs/or paraveterinarian post equally to the pay scale of Rs.4000 to

- 100-6000/- by naming the posts such as



Steckman/Compounder/Stock Asstt./Animal Husbandry Asstt./Dresser

etc. All the concerned Department under Central Service have

implemented the said revision of pay, but in case of the post of VFA of

Assam Rifles, the Directorate General Assam Riﬂes failed to
implement such revision éf pay by taking the chance of nonvment'ioning'
the nomenclature of VFA in the column of Veterinary Staffs of the
Central Civil Service (Revised Pay) Ruies, 1997. instead of
impiementing the Pay scale given in the First Séheduie of Part “B” of
the said Civil Science (RP) Rules 1997 i.e. 4000-100-6006/— by taking
analogy of the post or véterinary'staffs as described in Section 30 of
the Indian ‘Jeierinary Council Act. 1984, where it is clearly stated that
what ever name may be called, but the DGAR implemented The

C.G.S.(RP) Rules 1997 in Schedule “A” i.e. Rs.3200-4900.,

True copy of the relevant page showing
pay scale of the veterinary staffs of the
Central Civil Service (Revised Pay) Rules,
1997 First Schedule of Part “A” Relevant
Portion of Section 30 of India Veterinary
Councii Act, 1984 are enclosed herewith
and marked as Annexures-A/5 and A/6
‘ respe_cﬁveiy. |
ft will not be out of place to mention here that the post of
Veterinary Compounder attach to Central Forest Service was initially

fixed at the pay scale of Rs.800-1150/- less than the pav scale of VFA,

Assam Rifles. But with the new pay revision the pay scale of the said

Vety. Compounder of Forest Service is revised to Rs.4000-6000/-
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The Petitioner begs to submit that the Compounder of BSF is
also énjoying the pay scale of Rs.1400-2300/- pre revised and after
revised Rs.4500-125-7000/- per month. It is aiso begged' to submit
that the n.ature of work of Compcunder B.S.F. is only to maintain
pharmatical works under supervision of a Register Veterinary Doctors.
Whereas the nature of works of the Petitioner's post .i.,e. VFA of
Assam Rifles include all the functions and operation of Vety. And
Animél Husbandry works such as ‘i_:reatment, minor veterinary works
vmaintaining pharmatical works. Inspection of animal health, checking
of meat supply to Troops, accompény with troops in field works
without supervision of any Doctors/Register Veterinary Practitioner. it
is aiso begged to submit that there is no Post of Doctors in Assam
Rifles whereas B.SF. has having Register Veterinary
Doctors/Practitioner. In cthef words, the ‘v’e;zeri'na{‘,,' Field Asstt. of
AR. are more worklead and responsible than the Compounder of

BSF.

The Assam Rifles had submitted a proposal to Ministry of
Home Affairs to streamlines the pay structure of VFA Assam Rifles
with Compounder B.SF/ITBP vide DGAR letter No.A/PERS/S"

pay/98 dated 15 September, 1998 and letter No.Il.14015/5%"

L

aph, 9o

CPC/98/A-11/! gjzrdated Bl it
L

True copies of relevant portion containing
the pay scale of Compounder, Ceniral
Forest Service and letter of DGAR dated

15/09/1998 and /31J03/199% are enclosed
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as Annexures-A/7, A8 and A/S

respectively.

0]
0

E. That, on approach being'mad by the applicant, the Directorate
General Assam Rifles issued an official notification dated 15/09/1998
1984 (at Annexure-A/12) under heading of “Silent Féaturfe of Pay
Scale of .Assam Rifles Personnel”. It is stated at para No.20 of the said
notification that the Diectorate had taken Llp a case to upgrade the

basic pay of VFA to Rs.4000-6000/- and further stated that Ministry of

Home Affairs is inclined to such proposal.

F. That, as stated above the duties and nature of works of the
VIFA and other posts iike Stockman/Compounder/Stock Asstt./Animal
Husbandry Asstt./Dresser etc. are only minor veterinary service
rendering preliminary veterinary aids like vaccination, castration,
dressing of v ound etc. Therefore, the nature of works or work‘
allocation of all the veterinary staffs (or para — veterinarian post) are
almost same in view of the Section 30(b) of the said Act. 1984. But in
ground reality the VFA in Assam Rifles are more ordous and than the

other veterinary staffs of other Departments.

Charter of duties of VFA, Assam Rifles =

APPX
(Ref to DGAR letter No.1.14015/C-
Duty/VFA/Med-4 dated 4™ Aug., 99

CHARTER OF DUTIES OF VETERINARY FIELD

ASSISTANT : ASSAMRIFLES.

1. Charter of duties of Field Assistant are as under :-

\o
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(a) Regular medical inspection to be conducted, 1o ensure
fitness of Animals, the Veterinary Field Assistant and proper
record of such inspections be maintained.

(b) Regular medical examination and treatment of sick Animals
held at Battalion.

(c) Regular medical examination of Animals available in Dairy
farm, Poulitry farm and Piggery farm etc. in the Battaiion.

(d) Veterinary Fieid Assistant always accompany the Animal
transport when they cariy lead from one place to another.

(e) Examination of MOH (Meat of Hoof) and inspection of
dressed meat issued to the troops.

(f) Veterinary Field Assistant ensures that eggs supplied by
contractor dare fresh, of good average size and weight of 12
eggs is not be less than 500 gms. Individual egg weighing
less than 40 gms is not be accepted.

(g) Veterinary Field Assistant aiso ensures that Poulitry live is

healthy and wall nourished.

A true copy of chart of duties is enclosed

herewith and marked as Annexure-A/10.

G. The Service of the VFA in Assam Rifles with one vear
certificate course on Diploma in the Veterinary Science is also a
Technical Post. in the Hand Book of indian Council of Agricuitural
Research (ICAR), it is clearly pointed out that Field Assistant in
Veterinary is also a Technical post vide Appendix-ii of the said Hand

Book of ICAR.

X
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True copy of the relevant page containing
Appendix-1l of the Hand Book of ICAR is
enclesed here;«m'ith and marked as
Annexure-A/11.

It may also be relevant to mention that one similarly situated
with the present Applicant, Shri S. Manimacha Singh, VFA of Assam
Rifles filed a.writ-peﬁtion No.798 of 1999 with a prayer to include VFA
of Assam Rifles in the category of "OTHER TECHNICIANS® in
CCS(RP) Rules, 1997 and the same is reproduced hereunder -

“XXit CTHER TECHNICIANS”
(a) Post requiring matriculaticn with some experience as

minimum qualification for direct recruitment Rs.4000-100-6000/-“

H. That, during the pendency of the aforesaid W.P.{C) No.798 of
1988, the DGAR, Shiliong again reconsidered the matter of the pay
scale of VFA and notified another office decision under the heading of

“Progress of Anomalies Cases” and in that at para No.7 it is stated

that in 5" CPC of the post of VFA and equivalent grade in other

organisation has been revised by a single scale of Rs.4000-6000/-. A

case has been taken up with MHA io accord approvai for

implementation of revised scale to the post of VFA in AR. Case is

under progress. From this it is crystal clear that the DGAR also
admitted that the other equivalent post/grade of other organisation or
department have benefited with the said revision of pay of Rs.4000-
6000/- and that DGAR is a!so‘ willing to implement such revision of pay
in case of VFA, AR. But the applicant cannot understand as to Why the

DGAR still remain silent, it may be the intention to wait the decision of
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Ay,

a competent couit or tribunal as the applicant already started filing a

writ-petition before this present application (case) before this Hon'ble

/

In pursuance of the order of the Hon’ble Gauhati High Court
dated 31/12/2001 passed in W.P.{C) No.788 of 1989, an Original
Application being No.O.vA. Nc.65 of 2002 was filed before the Hon’ble
Central Administrative Tribunal, Guwahati Bench and the same was
disposed of on 31/12/2002 with the following direction :-

“We have heard Mr. A. M. Singh, learned cou'bsel for the

Applicant and also Mr. A.K. Choudhury, leamed Addl. C.G.S.C.

for the respondents at iength. Considering the facts and

circumstances we are of the opinion that the matter requires no

further adjtidication from our end. The Goveinment has taken a

decision in principle and in view of the pendency of the Court

proceeding the authority did not take any step for
implementation of the matter. In view of the clear statement

Made by the respondents we dispose of this application with a

direction on the respondents to implement the undertaking as

expeditiously as possible, preferably within a period of three

months from the date of receipt of this order.

The application thus stands disposed of. There shall,

however, be no order as to costs.”

It is also pertinent to mention that the direction of the Hon'ble
CAT does not confine to the Applicant of O.A. No.65 of 2002 only, in

fact, it extends to all the VFAs of Assam Rifles.
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True co;ﬁies of the order of the Hon'bie
CAT dated 11/12/2002 paséed in O.A.
No.63 of 2002 and decision of the DGAR

in the matter of pay anomalies taken on

24!04,/200131@ also enclosed herewith and

marked as Annexure-A/12 and A/13

‘respectively.

5. Grounds for relief with legal provision -

(@) The Veterinary establishment in any organisation - or
Directorate or Institute, there exist a certain post or éoosts which
normaily nomenciature as VFA or stockman or Animali Husbandry or
Veterinary Corﬁpounder or Vaccinator or Dresser or Field Assistant

(Whatever name may be called). Their man work is to render minor

- veterinary service like vaccination, castration, dressing of wounds

treatment of animal. So works of every such post (which is termed as

' paraveterinarian post) either of the Directorate of Assam Rifles or

'B.S.F. or other Organiéation are to be treated as same in view of the

Section 30 (b) of the Indian Veterinary Council Act, 1984. And moreso
the minimum qualification of such post is matricuiation with dipioma or
certificate or experience as indicated in the said Section SO(b)'of the
said Act. 1984 ; so also as discussed in para No.55.284 of the 5"
Central Pay Commission by taking these different nomsnclatured of
post into one grcund as paraveterinarién post, the paﬁ} scale was
recommended to revise equally to Rs.4000-6000/- so that there may
not arise any question of -pay anomaly.. The CentraI‘ Gowvt. also

accepted and approved the .'recommendation and revised the pay
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scale of such post to Rs.4000-6000/- by refiecting under the heading .
“XXIV-Veterinary Staffs"(c) of the CCS(RP) Rules, 1987. But thé
Directorate of Assam Rifles féi!ef‘ to implement the same witho-@t any
cogent reason and denied the right of the applicant to enjoy the said

revised pay scale.

(b) The Pay Commission also discussed about other posts of
Technicians for which minimum educational qualification is only
matriculation with some experience and recommended to revise the
pay scale to Rs.4000-6000/- equally to those of péraveterinarians
pbst. and the same is approved by the Central Goyemment énd

inciuded in the CCS(RP) Ruies, 1997 and reflected in part B or

~column Né.“XXii-OTHER TECHNICIANS” for convenient the same is

reproduced herein @

(8 = The present Applicant also similarly situated with the Petitioner
of O.A. No.65 of 2002.

(b)  VFA of Assam Rifles is glso a technical post and the minimum
qﬁélification is matric'ulatio,n with diploma or certificate (vide _A/'S
and Section 30(b) of the indian Veterinary Council Act., 1984).
Looking in this angle too, the pay scale of VFA/AR is sought to
have revised to Rs.4000-6060/—

{¢)  That, on the recent decision of DGAR (vide Annexure-A/18) itis
c!eaf!y stated and admitted that the pay scale of other
equivalent post/grade with .the VFA/AR have already been

revised to Rs.4000-6000/-. So, it can be concluded that the
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DGAR had airéady expressed their willingness to revise the
said pay scale of VFA equally with other counterparts.

(d)  That, the VFA/AR and its counterparts {or equivalent posts) in
different organisation or Directorate or Institute are al!.same
and equal either in the nature of works or in looking to the
minimum educational qualification. So, the principle of equal
pay for equai works is applicabie in the present case as

enumerated in Article 39(d) of the Constitution of india.
6. Details of the remedies exhausted :

The Applicant declares that there is no remedy available to her
o or provided under the relevant Service Rules except by way of the

present application.

S
N
AN 7. Matter not previously filed or pending with any other Court :
E : | No such appiication has been fiied inv any other Court or
\g; Tribunal.
§ 8. Reliefs sought :
()] Responderits Ee directed to upgrade the pay scaie of VFA
(Assam Rifles) to Rs.4500-7000/- in parity with Compounder
| (BSF) or at least to Rs.4000-6000/- in parity with those of
other paraveterinarians w.e.f. 01/01/1996 ; |
(i) to direct the Respondent to consider for changing the
nomenclature of the present Petitioner's post of VFs either
to Veterinary Assistant or Assistant Veterinarian or Animal

Husbandry Asstt. or Compounder.
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8. in the Interim -

Any appropriate interim order be passed in the interest of
justice. Pendency may not be a bar to extend the benefit of

order of the Hon’ble CAT dated 31/12/2002 passed in QA.

No.65 of 2002.
\
DIl PV Aayfpafar”
Signature of the Appiicant.
Dated/Imphai,

Advocate,

10, The application is being submitted by hand through the

Applicant’s duly appointed counsel.
11.  Particulars of Postal Orders filed in respect of the

application fee -

12.  List of enclosures :

(1) Application in triplicate.

(2) Affidavit

(3) Postal Order No /6,4 7 gk Qaﬁed 9-)-6¢
in favour of the payee, the Registrar, CAT, Guwahati
Branch, Guwahati. ‘

(4) 5 extra copies of the appiicatioh for 5 Respondents.

{9) index in Form-1.

(6) Receipt Slip.

(7) Vakalatnama.
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VERIFICATION

R Dilip Vitthalrao Nagpurkar, aged about 35 years, S/o Shri
V.M. Nagpurkar, by occupation a Veterinary Fieid Assistant of Assam
Rifles at present posting at No.i Dog Unit Assam Rifles Head
Quarters Arunachal and Assam Range, a resident of 214 Chandan
Nagar, P.O. Hanuman Nagar, District — Nagpur, Maharashtra., at
present employed as Veterinary Field Assistant presently posted in
158" Assam Rifles C/O 99 APO do hereby verify that the cohtents of
paragraph Nos.1,4 & 9 are true to personal knowledge and contents of
Para Nosl.2 and 3 are believe to be true on the legal advice and the
contents of the para No.5,6,7 and 8 are true and correct excepting
those legal points and those legal points are based on the information

of my counsel which | also verify believe to be true.

Dated/Imphal,
The 10X Vamwang 2004,

By - 4 \(‘M«ﬂnﬁ.w%

Advocatie.
To
The Registrar,
Central Administrative Tribunal,

CGuwahati Bench, Guwahati.

MLUP v uyﬂzfx’w
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAT! BENCH

ORIGINAL APPLICATION NO. OF 2004.

Dilip Vitthalrao Nagpurkar

>

pplicant.

|

-Versus -
The Union of india and others.

Respondeints.

AFFIDAVIT

V.M. Nagpurkar. by occupation @ Veterinary Field Assistant of Assam
Rifles at present posting at No.i Dog Unit Assam Rifles Head
Quarters Arunachal and Assam Range, a resident of 214 Chandan
Nagar, P.O. Hanuman Nagar, District — Nagpur, Maharashtra,
presently posted in 15"  Assam Rifles C/C 99 APC, do hereby

solemnly affirm and state as follows :-

1. That, | am the Applicant in the accompanying application. |
have gone through the contents of the present application and as such
! am well conversant with the facts and circumstances of the case. |
am presenting this affidavit in support of the statemeﬁts made in the

said application. These are true to my knowledge.

2. That, the statements made in the foregoing paragraph Nos.1, 4

and 9 are within my personal knowledge ; and contents of Para Nos.2



and 3 are believe to be true on the iegal advice and the contents of
the Para Nos.5, 6, 7 and 8 are based on the information received by

me from my counsel which | believe the same to be true.

3. That, the documents at Annexure-A/1 to A/13 are the true and
correct copies of their originals. : -
Didip v /U%/ watkar
(Diiip Vitthairao Nagpurkar)
DEPONENT.
Dated/Imphal,
The FOP“]’QW, 2004.
Drawn up by :-
A footIonan S

Advocate.
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O ANNEXURE

.
K.'*
' Registered
Tele '+ AR PABX 27510 Mahanideshalaya Assam Rifles
Extn 5561 Directorate Men Assam Rifles
Shillong —- 793011
1 015,/25-85/S~Furse /ied S Ay 3

 Mer Dades \villialirao Nagpuetae :
v Gl Slier ' DA Ik eduiee

; AG- Lo Ruaetrere NO- | /R4

PA\@JCZQ EPO&{(J — 14LL (J .

Putica o pncr i0s ( Jm.]-—:-) Samere

N e - . :
Q\f(;,lwma@ APROI FIMENT AS SEARR—MRSH \fe’ty Freld Assk-

1. Refepence this Directorste anpointment letter No. IT.74015/
25-85/S-Nurse/Med dated R T ay' 93,
1 2. In enntinuation to this Directorate letter urnder refersnce Hn

the subject cited above, it is to inform you tiat you have neither

veported for duty nor have sent any intimation about your intenticn
.to join the post. You are, therafore, requested to send your accep-
< tance to this Directorate if the post ie acceptable to you. The timne

limit ofngoining time given to you is also hereby extonded upt 30

«

Apr 93 a you are nnce again rzquested to join ;???34<xx244<‘L44“e$
Tl i puten)latest by 30 Apr 93, If you yet fall tn report for

duty within the stipulated period, it will be assuned that your are
not interested in the offer made to you and your anvointment will be
traated as cencelled without any further reference to you.

[ Y s **\ -
( 1 Rl akapatra )
Co 1/ i4er]
%%0 D]%(I/ﬁed / HBHed)
F,L, :’ -
R7 Ao au D les i 7
: 4 - f } U 1’”"‘ = ‘/ ./(Jl\z\ O !
C1e
' K 5ot
W Fafeea oty
Vet 07
o L o A L woxie gin g
Ld?f o 48,1 AR. Dog Unis

%}JWV\,\Q 7%7@&@1-0\} @.a/). |
Oov LY /l»)zfﬂ?, 3 < %

o . | “/' “y . - -

X e . L ] p e
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¢ ) Yo e e .A-w.u-wom{: F ——— 4
S ‘ Shri Dilip Vithalrao Nagpurkar

@

D AP SRy -

Tele No PABX': 230222

s womanegMahan ide shal
EXTN -3 3550

i:Directorgte neral  Agsam Rﬁilé.ﬂfﬁl
. %shlllongﬂ J) yJUT‘Q{f

P

X
v
-

P A

D i N i een |
11,1401 S/Pars"DVN/AJ&Q:??)...M_.M,} 6’5 Jind.? .f)“ ] i m oL -
ST . e

Ol
VFA 16 Assem Rifles, att with  — - = T ——
HQ AC & A Renge ‘Assam Rifles | — AR
c/o 99 APQ o ST
) inw. g
- cee oy . o~ e ..-.o-{
APFOINTMENT AS VETY FIELD ASSISTART i 2 s
so b ey ve @0 I L
1e Further to this Directorate letter Nos 11.14015/25-85/S-Nurse/
Med dated 27 Janueary 93, .
A
2e Shri Dilip Vithalrao Negpurkary VFA of 16 Assam Rifles now

attached to HQ AC & A Range Assam Riflegiig hereby ellowed to drew
pay and sllowances of VFA (Diploma Holdex Scale) in the scales of

pay Rse 375~256:1150mEB=30m1540/ per month with effect from 24 ppril
93 until further srders,

_FW) ’;ﬁ

(GPS Bedi)
Col
Deputy Director (A)
Copy to 3~ for Director General Assam Rifles
1o Pay and Accgubts 0ffice(AR)
Manbhe Villa, Leitumkhrah
Shillong 4 3
2 HQ A C A Renge = for info and necossary sction with ref to
Assem/Riflas their letter Nos I.15011/13/E5T=97/223

c/g/ 99 APO dated 17 April 9Ts SSC exam and Diploma
cert raceived vide your letter under ref

are returned herewith in originel dudy
varified,

16 Assem Rifles
c/o 99 APO

Office copy;

ATTESTED TOBE TRUE cory
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COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT

RPN

s

%

R

-

7

—ll

THE FlRST-SCHEDULE
(See Rules 3 & 4)

. PART - A

Revised scales for posts carrying present scales in Group ”‘A". ‘B, ’C’ & D'
except posis for which different revised scales are notified separately. -

SL."" ' POST/*-  PRESENT SCALE

_ REVISED SCALE
NO. GRADE (Rs.) (Rs.)
1. 2. 3. .4
L. S-1 750-12-870-14-940 2550-55-2660-60-3200
2, ) 775-12-871-14-1025 2610-60-3150-65-3540
3. S3 800-15-1010-20-1150 2650-65-3300-70-4000
4, S4 825-15-900-20-1200 2750-70-3800-75-4400
5. S-5 950-20-1150-25-1400 - 3050-75-3950-80-4590
950-20-1150-25-1500 ) )
1156-25-1500 -
6. S6 975-25-1150-30-1540 . 3200-85-4900 -
975-25-1150-30-1660
7, 7 1200-30-1440-30-1800 4000-100-6000
~ 1200-30-1560-40-2040 :
1320-30-1560-40-2040
8. S8 1350-30-1440-40-1800-50-2200 4500-125-7000
- 1400-40-1800-50-2300
9. $9  1400-40-1600-50-2300-60-2600 5000-150-8000
1600-50-2300-60-2660
10. 1640-60-2600-75-2900 5500-175-9000
1. 2000-60-2120 6500-200-6900
12 2000=60-2300-75-3200 6500-200-10500
2000-60-2300-75-3200-3500
13. 5-13 2375-75-3200-100-3500 7450-225-11500
: 2375-75-3200-100-3500-125-3750
14, S-14 2500-4000 (proposed new 7500-250-12000
: pre-revised scale) .
15. §-15 2200-75-2800-100-4000 8000-275-13500
: 2300-100-2800
16. $-16 2630/- FIXED 9000/- FIXED
17, .+ 817 2630-75-2780 9000-275-9550
18, $-18 3150-100-3350 10325-325-10975
19. §-19 3000-125-3625 10000-325-15200
3000-100-3500-125-4500 '
3000-100-3500-125-5000
20, §-20 3200-100-3700-125-4700

10650-325 15850
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;1 ANNEXURE « A/g

27. 1f the name of any .person enrolled on a State veterinary
register is removed therefrom in pursuance of any power conferred
under this Act, the Council shall direct the removal of tho namo
of such person from the Indian veterinary practitioners register.
Ces T b y

28. Every person registercd in the Indian voterinary practitioncrs
register shall notify  any transfer of tho place of his residence or
(Dpractice:to the ‘Council and “the State Veterinary Council within nincty

days of .such transfer, failing which his right to participate in tho
. election ‘of members: of the- Ceuncil of a Siate Veierinary Council
-shall be liabje:to be forfeited by arder of the Central Government
-either permapently or for such pe. ;d as may be specified therein.

Removal
of names
from the
[ndian vete-
rinary prac-
titihners
register.
Person
enrolicd on
Indian vete-
rihary prac-
fitioncrs

reei ter o
nowy change
of place of
tesidence og

. pracuce.

o CHAPTER 1V
PRIVILEGLES OF REGISTERED VEBITERINARY
PRACTITIONERS

29. Subjectto the conditions and restrictions 1aid down in this

Act, every person whose name is for the time being borne on the

. Indian veterinary practitioners register shall be entitled according 10

“his qualificatiops, to practise as a veterinary practitioner and to

recover. in due course of law in respect of such praCtice any expenses,

« charges in’ respect of medicaments and other appliances or uny fees
to which he may be entitled.

30, ‘.No,person. other than a registercd veterinary practitioner,
shall— .~

(a) hold office as veterinary physician or surgeon of any
other like office {y, y_hgx,scv.c‘x:...nqn,_\e.,calls;d) in Government of 11 any
institution maintained by a local or other authorty ;

O practise_vejgrinary, medicine, fn any DMte:
Provided that the State Government may, by order, permit
a person holding & diploma or certificate ol veleriaary supervisor.,

-~

by the Directorate of animal Husbandry (by whatever name! |
called) of any State or any veterinary ingtitution in_Incia, to
render , ynder the supervision and _ direction of a registered
.n:"» “veterjnary practitiouer, inccy——”"”

._‘_‘________——“" .
a3y o+ Explanalivhi—"1 T Velerinary scrvices® means the rendering

of preliminary veterinary aid, like, yaccination. castration, and
G .. dressing of “wounds, and such other=types of pitliintnary uid

N or the  treatment of such™Timents™ds the 7State " Government |

- may, by .notification 1 the Oflicial Gazette, specify in the behalfy?
(by be entitled to sivn or authenticate a veterinary health
D/\\_cenii]cale or any other certilicate required by any law to be
" siuned or authenticated by a duly qualified veterinary practitioner;
(d) be entitled to pive evidence at any inquest or in any

A court of law as an expert  under  scction 45 of the Indin
/~Evidence Act, 1872, on any malter reiating to veterinary medicine.

of 1872

g T

. stockman or stock assistant (by- whatever name called) issucdi

Privileges
of persons
who are
earolled on
Indian
veterinary
practitioners
rcgister.

Right of
persons who
are carolled
on the Indiae
velerteary
praclitioness
register.

ATTESTED TO BE TRUE COPY

M

e



\ : i e .
. . [ et
’ /'/ ‘ !,
- 25
S nd

5

it A ARETES N A W )
| "u.ua.\é’CXUﬁE-
A-74 COMPILATION OF FTIFTH CENTRAL PA Y- COMMISSION REPORY . . 3%
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3540
Andaman and Nicobar Istands :

Directorate of Fisheries
12. Fisheries Development  2000-60-2300-EB-75-3200 6500-200-10500  14.20

@ ) C)) (5) !
7. Range Officer/FForest 1400-40- 1 800-E13-50-2300 §500-175-90(X) 104,10
Ranger :

8. Asstt Conservatorof  2200-60-2300-EB-75-3200  6500-200-10500  104.10 :
Foress -~ = - 100-3500 7500-250-12000 3
Fire Staff . , {

9. Fireman 750-12-870-EB-14-540 2610-60-3150-65- 104.11 i
s

Officer/Asstt Dir. 7500-250-12000 N
13. Surveyors 1200-30-1560-EB-40-2040  4000-100-6000  104.21 ‘ ..
1 4500-125-7000 i
- 5000-150- 8000
14. Plant Operator-cum-  950-20-1150-EB-25-1400 4000-100-6000  104.22
Mechanic i

Public Works Department

15, Asstt. Town Planner 2000-60-2300-EB-75-3200  6500-200-10500  104.23
‘ 100-3500 ~ 7500-250-12000 i
16. Assistant Shed Master _1200-3()—1560—13[}-4()«2()4() 4500-125-7000 104.24 y
17.- Shed Master 1400-40-1800-EB-50-2300 5000-150-8000 104.24 5_
18. Overseer 950-20-1150-EB-25-1400 3050-75-3950-80- 104.25 J’
' 4590 |
4000-100-6000 |
Health Department ’:
19. Pharmacists 1200-30-1560-EB-40-2040 4500—12.;5-7000 ©104.28 1
. 5000-150-8000 o
5500-175-9000 ’
20. Lineman-cum- Mctc: 950-20-1!50EB~25-1500 4000-100-6000 104.29 g .
Reader ;
Forest Department 05’)"7 - ‘ i
- Veterinary Compounder 800-15- lOlO—FB 20-1150 4000-100-6000 104.30 ;
7.2 Senior Veterinary 950-20- 1150-EB-25-1400 4500-125-7000 10430 ;
" Compounder. : : Z
Dadra and Nagar Haveli : g
_ - Health Department - S i
23, .Bio-Chemist . - 1640-60-2600-EB-75-2900  6500-200-10500  104.32
-+ Public Works Department

24, Draughuman Graded  1400-40-1800-EB-50-2300 5000-150-8000 104.33
25. Draughuman Grade II  1200-30-1560- EB-40-2040 4500-125-7000 104.33
26, Draught.sman Grade LI 950-20-1150-EB-25-1500 4000-100-6000  104.33
LakshadWeep : '
Directorate of Health o
. Ayurvedic Physician - 2000-60-2300-EB-75-3200-  8000-275-13500  104.36 :
+ 100-3500

-3

2
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—
(<€

ANNEXURE é/ &

t 7()3('7"6 '4'.““‘““"“\l‘(,'¢{"

B HI MR l»-?nam sl am Riflem
}\\\l vy o "'(!1\ “e
. g ¥
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Lisk A, lr CyL,E » ¥ ' . f
| o
? SALIENT FEATURES AFFECTING PAY AND ALLDNANCES 'y . X
" B ASSAM RIFLES PERSONNEL o ' .
General| ' , B o ;
1. vt has notified pay Boaloes e UL R AR KA TREL 1)):0« fmb ;Yl Ccn;raf“

para Military Forces (CPMF) and tha sans hawva alreddy been ‘circu ted.
to a)1 concerned by this Dta fraom time Loy Bime . Houaver, i iiw not;é.d

that Apubts LRI maish on vErTous  Oka2TEE of mnucamucy‘and‘

ontitl#mﬁnt 'hﬂrouf. Ax a restlh, the Ckps e Hhilt dnaviare 1bout’
the"‘” *"‘Htlemu\t f')f m\:nthly pl,, am1 ;]1,,,‘. R v S e, .‘
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‘23,  Upgraded Pay Scale for the Posts of Assistants in ﬂn. Nsm...ﬁ.ts.ﬂ "

e Assam Rifles. This Dte had taken up cage with the MHA. ~ for
:_‘grad ng zho pay scale aof Aast of Mon-Bectt org in Ausam. ‘Rifles to
"R 9QO0-1T3-8000 par manth., The caze haw been favouvubly ref by MHA

“to Minof Fin. Jhe decision ot Min of Fvn (51 awaitod. 4
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4. Enhancement -of Promotional Proepectq of Rg]lggggg Jeachers in
Aggam Rifles. Presently, Ansam Riflags iz auth § Gub and J4 ' MNb Sub
Religious Teacharsn. To enhance survics condiliions, this Dte had - taken

up casé with MHA to restructurs the fReligious Teachers cadre and auth

2 wub Maj, 1B Sub and 1% Nb Suhb. The propousal has not been accepted by
éih. Ministry on the graund that Religious Teacher cadre is peculidr e
i"%q Assam Rifles on Army analogy. Dther CPOs (BSF) do nat. have  this .
;dnt. Secondly, this cat does have promobtional avenuesn up@h'eho ra ﬁ ot N
" b . Notwithstanding the abowve, thin Dbe will  take up ~CAS .10f .
‘roviewxng the sarvice conditions and rank atructure in ncut achdro

rovxow as and uwhen ordered by the Govi. ; }

ye

Jepgrtant lssuyes Relating to Ex—Assam Rifles Personnel .

4 29, Grant of VYariousg Concession/Facilxties ta
Personnal. This Directorate has approachand Gyl f becy of all Stateu

af. Union of India vide DU lektber NO ARLGA/ (B/T219 dated 20 Adh 8B to
accord same priority to the Ewc-Assam Riflas pars as well ll‘doplndontl
of those killed in action tar their resel b lement rohabx]ltlbion as ia
Qiven to Deof pers pdlfl(ule], noraapect nf the following -~

Lta) FPeetorencae in peoviding resemnp.

(b) Prafaerential allotment of hawassplob,
(c? Grant of laoans o purohase housne/plab.

() Allotment  of land to the Landeless Fro-Ausan Riflea pers
during the course af the raediate ot Land an rural Areas.

tn) Grant of achalarship  ta whivddeen ot povg killed ar
woundaed “disatilad in action, it

o “ 0

6. Central Parzg Military Force (LUME) teosp Facxijjﬁgg; - CPRJIF
pensioners and tharr fanilivs wha aee it Coaiing Central Cove. HCll%h
Sepvices (LGHS: facilitien; will be alloowg o aenil e e vuchSVLLl‘p.

. » CT
foeu (2 Hyon 1vro&putbe~a-n+1*pq Favan TNy TEGPeeld trames o
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ANNEXURE -5/ 9

Grih Mantralaya

Ministry of ifoma& AffAalrs
Mahanideshalaya Assam Rifles
Directorate General Assam Riflos
5hillong - 793011 |

Ministry of Home Affalrs

(PFo1)
New Delhi=-01

IMPLEMENTATION OF UPGR

March 98

ADED PAY 3SCALL FROM 01~1-96

TOR THE POSTS CF JETERINARY FIELD ASSISLTANTS N

93]

},..g

.
-

PIE ASSAM RIFLES

lo 1 am directed to invitae Ministry's attention to Lo
approved pay scale appearing at serial No.

spv of First &8¢

hedule of cos(RP)Y Rule 1997

revised scale of certain comnon category o

sraff have been approved by the Govt as Wi
rame of Post pre~revised Scale
S OOKmanr , . g
stockma /, 6. 950m=20=1150=25-
CompoundeL/ . i
1500/~ pm

s5tock Asstt/

rnimal

TO

Husbandry Asstt/ . 1200m30m1560es

Dressak

2e It iy subxmitted that tnore are

veterinary Fie
allowed standa

replacing the
schedule of CC

Name cf

40=-2040/~ pa

14 Aassistants in this TForce
rd rev

j3

X¥IV (¢) in Part
, wherein the

£ Vveterinaly

jar 3had

revised Scale

{
i
%m,&qoouxooeeooo/*Pm

{
i

51 sanctioned posts of

who have been

ised Scale with affaect from 01-1~96
hra-rovised scale as per Part 1a% of First

5(RP) Rule 1997 as unpder =~

rost pre-revised Qualification Revised

=y ST Pay Tequired 28 TCoae

per recruite

mont Rule
-MM

Veterinary (&) 97525 Matric or 054 320085
Field 1150=~EB=30" equiva lent 4300/~
k Aa3sistant ~1540/=pn with Diploma

(VFR)

in Veterinary

science

(b) 950020 Non=nat

1150-EB~25 egquivalent

ric or m.3050—7f~
395080 =

1500/ =pm with certifi- 4590 /=g
cate in
Veterinary

salence

(]

oy !
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Tele No. @ 705095 Mehenideshnlaya Assom Rifles
y Dircctorete General Assnm Rifles
chillong - 793011 '
1.14015/C-Duty/VF p/Med=d 0,9 aug 99 :
|
Lint " A
List '.B'
List VC
List 'E'
~ | CHARTER OF DUTIES. OF VETERINARY meLu
" ‘ £SSISTANT ; ASSAM RIFLES o '
. b
: 1. Guide lines on cherter of duties of Veterinnry Fiold

pssistant Assam Rifles is fwd herewith 2o por fppx stt fer your {nfounc
necessery action please, :

2. Please ack, , /)

"
( R 5Rethee )

Col
. Deputy [Director (Medice))
fncl : 01 (Onc) sheet. for Direcctor ‘General Ascrm Rifles

Nt
i
L
ot
.
i



1,

under

g

o

o nx

(lef to JJM" letter Mo,
1,14015/C=Duty/VF /Mo =4
dated Aug 99

CHARTER OF DUTIES OF VETERINARY FICLD -
ASSISTANT . ASGAM RIFLES

Chrrter L fTe R
.

of dutice of Veterinery Fivld Auaistirnt

(a) Requlrr medicnl inspection Lo hr cenducted, bo
ensure fitrcss of snimols, by the Vieterinary [iae

fssistont ane proper rccoxﬂ of such dinapoctions 1o
maintoinoed, VT

\j&ﬁ Bugular medicel exemination ane trentment of rick
Animnla hold  ~t Uattalion. '

(c) PRunular medicenl examination of fnamnle’
in Dairy trrm,Foultry farm e
Brttnlinn,

C~viilebl,
Piggery Term te in the
Ty

Velevinery ficld pssictont ~luays iCCepony Lhee
tim~l transport when they cerry loed from one place o
nnother, :

{n) [xomination ~f MOH (Meat of Heen f) rod ineped Lien
nf dreescd meat issuer' to the troops.

(f)  Veterinory Field Assistant cnsures thot coas
supplied by centreactor ore frirsh, of geod rverege size
end weight of 12 eags is not bhe less then 500 amg,
Inttividusl eqq we 1qh1nq Lege - ihon 40 nne is nnt bho
ncceptod, : s '

(@) Veterinory Ficld pAsnistant -lso GLEIVE SRS
live is healthy and weil nourisher,

that Pagltyy.
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ANNEXURE- 4/
Appendix 1l
Classification of Technical Posts into Various Groups
| GROUP I--FIELD/FARM TECHNICIANS
1. Farm Superintendent 0. Semor Cattde Sipervisat
2. Superintendent (Dairy) X1- Animal House Keeper
3:. l'?niry Farm Supcrintenden: 3. Horticultugal Supervisor
<. Farw Manager 33 Forester
5. Dairy Manager 3¢ Senior Stockman
&, Dairy Cattle Manager © A Stockman
7. -Assistant Farm Superinicndeut 36. vocninary Ofiieer
8. Assistant Superintcndent 37. Senior Veterinary Assistant
sy 28 Vlterninary Acsiernny
90w §aray Manager A Vet Chninieiinger
WL Junior Garden Supermicndent 40, Fishing Miie
1. Junior Manager C 4. Sunur licdiical Anuiant —
12, Junior Superintendent 12 Technical Ascistang
13, Asstt, Furtn Managenicnt Uthicer 33, Janier 1ecuie Assinlang
14. Assistant Manager 44, Rice Production Training Asstt.
15. Field Officer ' 45. Agricultural Assistant
16. Field Supervisor : 46. Botanical Assistont
17. Assistant Ficld Assistant 47. Extension Assistant
J18. Field Assistant o 48. Entomological Assistant
19 supior Field Assistant 49. Horticultural Assistant .
20. Junior Field Assistant-cum- 50. Livestock Assistant. .
Curer 51. Meteorological Assistant ™ 1.
21. Curer L 52. Physiological Assistant
..-22. Fieldman * - ° 53. Plant Protection Assistant
23. Senior Farm Assistant 54. Sced Exchange Assistant
24. Senior Assistant (Farm) 55. Asstt. (Seed Production)
' 25. Farm Assistant 56. Scnior Soil Assistant
.-26. Junior Assistant (Farm) 57. Stock Assistant = -
“ 27. Herbarium Keeper 58. Senior Block Assistant
28. Herbarium Assistant 59. Field Plantation & Store Asstt R
29. Nursery A/ssistant" 60. Junion Survey Assistant
-
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2 o A NNEXUREA] 12

CENTRAL ADMINISTRATIVE TRTRBUNAL; GUWAHATI RENCH .

~

Original Application No. 65 of 2002,

o Date of Order : This the llth Day of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Shri Soraisam Manimacha Singh,
Veterinary Field Assistant of

Mﬁssam Rifles now posted at
A.R.Thoubal, a resident of Chingamakha Maisnam
Leikail, Imphal West District, Manipur .. Applicant

By Advocate Sri SoM.Cinghn.

-

- Yersus -

1. Union of India,

through the secretary to the
Government of India,
Ministry of Home nffairs,
"“Wiew Delhi.

I 2.;‘he Ministry of Finance,
-7 through its Secretary.
C)‘/Govt. of India, New Delhi.

3., The Director General,
: -~ Directorate of Assam Rifles.

Sshillong-793001.

. 4. The Deputy Inspectof General, '
MP Range, Assam Rifles, ,

e T T .

__Imgbal. o
5. Thé Commandant,
7¢th Assam Rifles.

Thnoubal. .Respnndents

;

By sri_K.K.Chcoudhury. Addl.C.G.S.C.

ORDER

CHOWDHRURY J.(v.c)

The issue relates to upgradatiun of pay scale of

veterinary Field nssistant scrving ip  »asam  Rifles ‘to

arts.

\\//d/\/ Rs.4000-6000/~ in parity with those other counter p
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Mr A.M.Singh, iearned counsel appearing for the
applicant stated that the applicant ‘was agitating the
matter in different forums and failing to get any remedy he
moved "tﬁé;'iﬁbhéii—ﬁéﬁzﬁrﬂzgihGgﬁﬁéti High Court in Writ
Petition(Civil) No. 798 of 1999. Finally gy order dated
31.12.2002 the Wfit Petition was disposed of directing.the

applicant to move the appropriate forum to seek his remedy.
Hernce £hi§ application before the Tribunal for redressal of
his grievances. Mr Singh also pointed out to the reply
submitted by the respondents in which it was indicated that
the authority took a decision advising tho Assam Rifles to
process the proposal of cadre restructuring of the post of
Veterinary Field Assistants in the manner indicated by the

Ministry of Home Affairs in its communication dated

17.12.99. The relevant text of the said communication s

roduced below :

(i) DD(Pers) BSF has intimated that a
proposal for cadre restructuring of
Veterinary staff is being praocessed by
them. ITBP is also processing the

proposal on the same lings. Assam
Rifles was advised bhy Dir.{Pexrs), MHIA,
to process the proposal for cadre

restructu-ing of the post of VFA.

(1ii) "o maintain unifrrmity in
educational gualification and pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process Lthe proposal im connsultation
‘with the BSF and ITBP, so that a
similar proposal on unifoum lines 18

\\// formulated.

(iii) As the posts of Ve:erinary stff
in BSF and ITBP are combatiged while 1n
Assam Rifles VFAs atre c¢ivilians, to
maintain the uniformity in the rank
structure, Assam Rifles wer-~ advised to
propose the combatisation of these
posts as well. :
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(iv) Since the matter 15 already
subjudice, any decision for upgradation
N o of pay scales in Assam Rifles can be

taken &fter finalisation of the Court
— - case." '

Mr- A.M.Singh, -learned—counsel for théw-éppiicant ha? also

drawn our attention to taec communication sent by tho

Ministry of Home Affairs dated 31.3.1998 in&icating its mind

~implementation of upgradation of the pay scale of
inary Field Assistants in the Assam Rifles. The said

communication clearly indicated the decision of the

3. We have hearq Mr A.M.Singh, leafned.counsel for the
applicant and also Mr A.K.Choudhury; learned Addl.C.G.S.C.
for the rcspcndents at lecgth. Considering the fécts‘ and
circumstances we are of the opinion that the matter vrequires
no fu;éher gdjudication from our end.'The Government -has
R ~ taken avdecision in principle and in viewbof the pendency of
the Court proceeding the authority did not take cny step for

implementation of the matter. In view of the clear statement

made by the respondents we dispose of this application with

a direction on the respondents to implement the undertaking
— as expeditiously as possibhle, preferably within a period of
three months from the date of receipt of this order.

PR | )
! 9 . .. . - : .
o ,°;(f The application thus stands disposed of. nere shall,
O P :
‘é‘ ¢ f\é\&

y A9 £ ~
v Rowevey, be no order as to costs.

|

Su/VICE CHAIRMAN
S/ MErcER (Adm)
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Tele No. 705075

Mahanideshalaya Assa;ﬁ Riﬂés
Directorate General Assam Rifles
Shillong — 733 001

A/Pers-Pay & Allce/ 2001 24 Apr 2001

I

PROGRESS ON PAY ANOMALIES CASES

Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No.

NOT1/11/2001 G(SD)/1214 dt 11 Apr 2001

~
Y

Progress on pay anomalies proposal are given in the succeeding paragraphs for info.

Rank and Pay Combatant Clk. To bring parity in ranks and pay with other CPOs, a B

case was taken up with MHA during 1997. After protracted correspondence and several
mtgs held at MHA it has now been decided that entry grade of Stenos and combatant clks
would be AST (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and
Rs. 3200-4900/- in all CPMFs. This entry grade will be applicable to the new entrants only
and the existing staff in the Steno and ministerial cadre will continue to wk in the same level
where they are at present. This Dte has further taken up 2 case with MHA that unless the
existing cadre In redesignated one step up, the new policy cannot be implemented in AR.
MHAS decision on the matter s still awaited.

4.

Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR

with the same intake QR for rect/remusteration are given the rk of ‘Hav whereas their
counterparts in other CPOs are given ASL The MHA had asked to submit proposal
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech

cat also along with fin implication. The proposal along with fin implication has been
submitted to MHA and the case is lying with MOF for approval.

5.

Anomaly in Pay of Tdn. There are nine cats of tdn of AR such ‘as Cook, Carp, WM

etc are being given less pay than their counterparts in other CPOs. Case was taken up that

- MHA has decided the following pay scale for all CPOs.

(a) Rfn cook, washerman Barber, Rs. 2610-3540/-
- Carpenter, EBR, Tailor & Painter. '

(b) Rin WC & Safal Rs. 2550-3200/-

The fin implication along with restructunng proposal 18 being fwd to MHA for

approval . it has also been decided by the MHA that the provision for remusteration in Rfn

(GD) from above cats will be made in RRS.
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6. Revision of Pay scales of Hony Rk of Nb Sub. After declaration of Sthe CPC
report. Army has enhanced Rs. 100/- of add! element of pension to NCOs granted hony rk
of Nb Sub on retirement from Rs. 30/- wef 01-01-96. On the similar hine a case has been

taken up with MHA for enhancement of ex- AR Hony NCOs. The case is lying with MOF
for consideration. ‘

i \*‘ f Implementation of Upgraded Pay Scale from 01-01-96 for the Post of VFAs. In
\

5% CPC the post of VFA and equivalent grade in other org has been revised by a single scale
of Rs. 4000-6000/- .= a gag;j,____}_x_j;x_s__Nptggg__‘_v_gglg_gn‘_, up with MHA 1o accord, approval for
impl;mg.x}_t,g”tjgr}wgf_ revised scale to the post of VFA in AR. Casg 1s under prog.

8. Anomaly in Pay Scale of Civ Dtmn. Dtmn in AR drawing scale of pay as per part A
of 1% Schedule of CCS (RP) Rules 1997. In 5" CPC dtmns of other orgs has been gtd Part B
of 1% Schedule of CCS (RP) Rules 1997 ie., Rs. 5000-8000/- Case has been taken up with

MHA for applicability of part B Scale to AR dtmns wef 01-01-96. The case is under
consideration with MOF.

9. Admitting Revised_Scale to Teaching Staff as per Part B of 1* Schedule of CC§
(RP) Rules 1997. A proposal has been taken with MHA for admitting the Part B Scale of 5
CPC to teachers of AR Case is under consideration with MHA.

( Satendra Kumar)
Col
DD(A)
For DG Assam Rifles
Copy to -
List ‘D’

List °F°
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